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FINANCIAL EXP

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
1st Floor SCO 33-34-35 Sector- 17 A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: OA/796/2021 Form No. 3
[ See Regulation - 15(1)(a)/16(3)

Summons under sub-section (4) of section 19 of the Act, read with
sub-rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rule,1993.
INDIAN OVERSEAS BANK Exh. No.: 12082
To

Vs
MANOJ YADAV
MANOJ YADAV.

D/W/S/O- BRAHM PRAKASH .

HOUSE NO 265 VILLAGE SHIKOHPUR TEHSIL SOHANA Gurgaon Haryana
(2) RESHMA DEVI

WI/O BRAHM PARKASH HOUSE NO, 265 VILLAGE SHIKOHPUR
TEHSIL SOHANA GURGAON ,HARYANA
IONS

WHEREAS, OA/796/2021 was listed before Hon'ble Presiding Officer/

Registrar on 22/08/2022
WHEREAS this Hon'ble Tribunal is pleased to issue summons/notice on the
said Application under section 19(4) of the Act, (OA) filed against you for
recovery of debts of Rs. 5837089.90/- (application along with copies of
documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants
are directed as under:-

(i) to show cause within thirty days of the service of summons as to why relief

prayed for should not be granted;

(il) to disclose particulars of properties or assets other than properties and
assets specified by the applicant under serial number 3A of the
original application;

(iif) you are restrained from dealing with or disposing of secured assets or
such other assets and properties disclosed under serial number 3A of the
original application, pending hearing and disposal of the ‘application for
attachment of properties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in the
ordinary course of his business any of the assets over which security interest
is created and/ or other assets and properties specified or disclosed under
serial number 3A of the original application without the prior approval
of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with
the bank or financial institutions holding security interest over such assets.

You are also directed to file the written statement with a copy there of

furnished to the applicant and to appear before Registrar on 24/02/2023 at

10:30AM. failing which the application shall be heard and decided

in your absence.

Given under my hand and the seal of this Tribunal on this date: 01/09/2022:
BY ORDER OF TRIBUNAL,
ASSISTANT REGISTRAR
DRT - il CHANDIGARH

% — T
_Aditya Birla Money Ltd.
Regd. Office: ladian Rayon Compound, Veraval = 362266, Gujarat
CIN US15016,J2003PLC065190, Email - abim comeare@adityabiriacapital com
Websile: www.aditysbiriamoriey.com. Tel.+91.44.39160002/3; Fax: +91.44.28290835

NOTICE
Member of Natiorial Stock Exchange of India Limited (NSE) Membership No. 13470, Member of Bombay
Exchange Limited (BSE) Membership No. 184, Multi Commodity Exchange of India Limited (MCX) Memt

No.:28730 Member of National Commodity & Derivatives Exchahge Limited (NCDEX) Membership No.:001
Stock Broker SEBI Registration Number: [NZ000172636. This is to inform that we have terminated / cancel
registration of the below mentioned Authorised Person (AP).

. Nameof Trade
Authorised Person . Name of AP  Address of AP
No. $-9/165, A-C-1, Nai Basti,

VINOD VINOD !
KUMAR YADAV KUMAR YADAY | Pandeypur, Varanasi - 221002,
Uttarpradesh

NSE: AP092220521,
BSE: AP01018401032
NCDEX: 83683, MCX: 27
Please note that above mentioned AP is no longer associated with us. Any person henceforth dealing with
mention AP should do so at their own risk. Aditya Birla Money Limited shall not be liable for any dealing with hér.

Date: 05.01.2023 Aditya Birla Money Li

POSSES!
NOTIC
B : (For immovable

Whereas the under signed being the Authorised Officer of Bank of Baroda under the Securiti
Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 and in exercise
conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 20
demand notices, calling upon  the following borrowers and guarantors to repay the amount mentic
notice, with interest compounded monthly rests within 60 days from the date of said notice.

The borrower/mortgagors having failed to repay the amount, notice is hereby given to the below
borrowers/mortgagors and the public in general, that the undersigned has taken possession of the
described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act rez
9 of the Security Interest (Enforcement) Rules, 2002 of the said rule on the dates as mentioned &
borrower/guarantors/ mortgagors in particular and the public in general are hereby cautioned not to de
property and any dealings with the properties will be subject to the charge of Bank of Baroda for the amo
and interest and other expenses thereon due from the borrowersimortgagors as mentioned here in below
The Borrower's attention is invited to provision of sub section (8) of Section 13 of the act in respe
available, toredeem the secured assets.

SI.| Name & Address of the Borrower & Guarantor
No,| Date of Demand / Possession Notice

Branch-Malikmau Branch, Malikmau, Sultanpur Road, Distt- Raebareli, Ph: 0535-2702076

-|Borrower: Mrs. Neelam Singh W/o Mr.|All the part and parcel of the Property at residential
Vinod Kumar R/o Hause No. 500/4, Pure(plot area: 112.78 sq.mtr. measuring East-24 feet, | 24,

da 37 asler
Bank of Baroda

Description of immovable/ movable property

Ar

Kaptan pizrg Og%vao Office Jail Road,|west-24 feet, North-53.6 feet and South- 47.6 feet | *
f situated at Gata no. 412,area 0.0400 Hect., a
Guarantor: Mr. Vinod Kumar S/o Mr. e el C

Harish Chandra Verma R/o House No.| o\ S vitage Ahmandpur Nazpol Parg'a e 2

= 4| Tehsit Sadar & Distt. Raebareli. Owner: Mrs.
50074, Pure Kaptan near CMO Office Jail Neelam Singh. B b Pl :
Road, Ragbareli-229001 eelam Singh. Bounded by:- East: Plot Yadav Ji;

againstitem No.10.

Notice is hereby given that the National Company Law Tribunal Chandigarh has
ordered the commencement of liquidation of the Nestor HR Services Private Limited on
03-Jan-2023. (Vide IANo. 164/2022 by Hon'ble Bench of NCLT Chandigarh.)

The stakeholders of Nestor HR Services Private Limited are hereby called upon to submit
their claims with proof on or before 02-Feb-2023, to the liquidator at the address mentioned

The financial creditors shall submit their claims with proof by electronic means only. All other|
* |ereditors may submitthe claims with the proof in person, by post or by electronic means.
ission offalse ormisleadi £ ot ;

penalties

Date: 03-Jan-2023

Ej

| Place: SAS Nagar (Punjab)

proof of

REGD. No. IBBI/IPA-001/IP-P-02034/2020-2021/13080

Sd/-
HARMAN JIT SINGH

FORM B Demand Notice: 28.04.2022 West: Rasta 18 ft wide; North: Plot Yadav Ji;
PUBLIC ANNOUNCEMENT Possession Notice: 05.01.2023 South: Rasta 18 ftwide
( 12 of the | y and Bankruptcy Board of India (Liquidation Process) Date: 07.01.2023; Place: Raebareli Authorized Officer, Bank ¢
Regulations, 2016) :
FOR THE ATTENTION OF THE STAKEHOLDERS OF NESFOR HR SERVICES PRIVATE LIMITED ‘
. : N ADITYA BIRLA HOUSING FINANCE LIMI
S, No| Particulars Details CAPITAL
N ORFRS 5P Registered Office- Indian Rayon Compound, Veraval, Gujarat - 362266
1 ame of Corporate Debtor NESTOR HR SERVICES PRIVATE LIMITED 5 Tl Branch Office- G Corporation Tech Park, Kasarvadavali, Ghodbunder Road, Thane -400
2. | Date of Incorporation of Corporate Debtor | 07-June-2005 E OTICE
3. | Authority under which corporate debtor is ROC-DELHI (under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)
Incorporated| registered SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL AS
4, | Corporate Identity Number/Limited Liabili ENFORCEMENT OF SECURITY INTEREST ACT, 2002.
\derrﬁ?(y Numbertyo( Corporate Debtor y U00898HR2005PTC035762 Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed ¢
= Aditya Birla Housing Finance Limited (ABHFL), their loan accounts have been classified s Non-Performing Assets in the !
5 Addrgss of the Rpgtslered Office and SCO 18, 2nd Floor, Sector -16, Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section 13(2) of the Secur
Principal Office (if Any) of Corporate Debtor | Faridabad, Haryana-121003 R of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAES! Act) on the last known addres:
6. [ Date of Closure of Insolvency Resolution | 03-. Jan-2023 rowers thereby calling upon and demanding from them to repay the entire outstanding amount togsther with further interest 2t theco
Process on the aforesaid amount and incidental expenses, cost, charges efc. as stated in the s mand notices. However, the demand n
Ty being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules
7. |Liguidation Commencement Date of 03-Jan-2023 Date o
Corporate Debtor an- z; Name and Address (" and / NPADate| Domand | pooni
8. | Name and the Registration Number of the |HARMAN JIT SINGH Co-Guarantor & Loan A/C No. Notice on D,
lvency Py ional acting as liquidator | (IBBIIPA-001/1P-P-02034/2020-2021/13080) 1. ISMEET SISNGH SETHI, Shop No. UQ-Z» ggc Plaza, Commercial P’C; No. 1 zvzps’sos 09.12.2022 | 30.12.2022
" T - =" Rajajipuram, Scheme Ward Sheetla Devi, At Sector-14, Lucknow, Uttar 17.
8 | Afkkees e i of o e it 4322 Prasat, Puar Sioda Ginle 2. MEENAKSHI SINGH Shop No. Ug-17, Scc Plaza, Commercial Flot No. 14-Cpl106,
BTG, LB, Do Ea "I?a arf" 'ngh \agar, ?n]a Rajajipuram, Scheme Ward Sheetla Devi, At Sector-14, Lucknow, Uttar n-226017.
mail:- caharmanghai@gmail.com 3. ISMEET SINGH SETHI 554 Ka/45, Arjun Nagar, Patel Nagar, Guruawarz, Alambagh,
10. [Address and email to be used for # 332, Phase-1, Near Singla Clinic, Lucknow, Uttar Pradesh-226005. 4. MEENAKSHI SINGH 554 Ka/45, Arjun Nagar, Patel
correspondence with the liquidator Sahibzada Ajit Singh Nagar, Punjab-160055| Nagar, Gurudwara, Alambagh, Lucknow, Uttar Pradesh-226005. 5. ISMEET SINGH
Email:- cip.nestor@gmail.com SETHI C/O AJONEE MOTORS, Market, 238 Super, Lalbagh, Lucknow, Uttar Pradesh-
e i 226001, Loan Account NO. LNLUCLAP-07180009481
11, |Last Date for Submission of Claims 02-Feb-2023 DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All 1h2 = Snop No. Ugf-17

Ground Floor, In The Buflding Known As “Bec Plaza” Built Over Plot No. 14/C.P/106. S«
184 Sq. Ft. |.E. 15.241 Sq. Mtrs., And Bounded As: North: Common Passage South: Shop No
Shop No. Ugf-11.

 Scheme, Lucknow,
=13 East: Common Pass

We hereby call upon the borrower stated herein to pay us w
Interest thereon plus cost, charges, expenses, etc. thereto fal
taking possession of and selling the secured asset entirely
Please note that as per section 13(13) of the SARFAZSI
said secured assets without prior written consent of the y. Any contrav
laid down under section 29 of the SARFAESI Act and / or any other legal provis
Please note that as per sub-section (8) of section 13 of the Act, if the dues o

Inis notice. = outstanding amount (s)together
ety to enforce the security interest including but n

N

= /

ABHFL are tendered to ABHFL at any time before the date fixed for sale
ind no further step shall be taken by ABHFL o transfer or sale of that s&
Date: 07.01.2023 ] 5 Sdlj Au'lhmhz
Place: LUCKNOW (Aditya Birla Housing Finant
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